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CENTRAL ADMINISTRATRIVE TRIBUNAL

PATNA BENCH, PATNA

{ O.A. No.5310f 2005

Date of order : 16® August, 2005
CORAM |

Hon'ble Mr. Justice PX.Sinha Vice-Chairman
Hon'ble Mr. Mantreshwar Jha, Member[Admn.]

Gopal Krishna Jha e Applicant
Vrs. |
- UnionofIndia & Ors. ... Respondents.

Counsel for the applicant : Shri P.N.Shahi with Shri S.K Bariar
Counsel for the respondents : Shri M.K Mishra, Sr.S.C.

ORDER
By P.K.Sinha Vice-Chairman :-

This applicant is working as Garrison Engineer, Danapur Cantt., who
has been transferred to CE Calcutta Zone as Dy DIR, vide Annexure-3 dated
24.5.2005 against Q?;:t}us applicant filed a representation dated 30.5.2005
addressed to Respondent No.2, The Director General [ Personnel },
Engiﬁeer in Chiefaﬁ,,‘ Ammy Hq., Keshmir House , New Delhi. Contention is

that the aiforesaid representation dated 30.5.2005 is still pending. Recently

the resp'ondént no.4 has been ordered to replace the applicant who is yet to




2.

join. It is also claimed that the app]icant has not yet ‘been relieved.

2. Shri MK Mishra 1d. Sr.S.C. submits that if the representation at
| Annexure-A/5 has not yet been disposed of, this should be disposed of at
the éarliest. |

3. vSince é repr‘eéentation is pending, in our opinion, the concerned
-respondehts should take a decision upon that first. This is a transfer matter
which has been challenged on the ground that this is against the guidelines
and because of certain reasons mentioned in Annexure-A/5.

4. Inthat ﬁew of the matter, we direct the Respondent No.2 to take a
decision upon the representauon dated 30.5.2005 at Annexure-A/S within a
- period of one month from the date of receipt of a copy of this order. The
applicant, within a week, will make available a copy of this order alogwith a

copy of of this application with annexures to the Respondent No.2. -
| Jroslay

5. Shri M.K Mishra, 1d. Sr. S C., when intextsn order was pressed, stated
@ hoa h.UN\?'uLQ\}L“
that he could not say as to whether or not the applicant m\mwﬁeﬂsgd as he
o AR

has not received any instructions.

6.  If the applicant has not yet been relieved, then the status quo,as of

‘today, will be maintained till the disposal of the representation at Annexure-
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7.  This onginal application stahds, accordingly, disposed of with no

- order asto cost. -
l B o [Mm&@m]ﬁa]M(A) [P Sinha]VC
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